
POSTOPEN OFFER REPORT

15 DAYS REPORT IN RESPECT OF OPEN OFFER TO THE SHAREHOLDERS OF HYDRO S &
S INDUSTRIES LIMITED BY KINGA SCI. & TECH. CO,, LIMITED, GUANGZHOU, CHINA
PURSUANT TO SEBI (SUBSTANTIAL ACQUISITION OF SHARES AND TAKiOVERS)
REGULATIONS, 2011.

A. Names ofthe rties involved

B, Details ofthe offer
. Wheth er conditio na I offe r
. Whethervoluntaryoffer
. Whether competing offer

: N O

: N O

: N O

Company (TC) Hydro S & S Industries Limited
Kingfa Sci. &Tech. Company Limited, Guangzhou, China

Manager to the Open Offer Master Capjtal Services Limited
Registrartothe Open Offer Skyline Financial Services Private Limited

C. Activity Schedule
Due dates as

specified in the
SAST Regulations

Date ofthe pLrbl ic
annoLrncement (PAJ

Monday, May 20, 2013 Monday, May 20, 2013

Date of publication ofthe
Detailed Pu b lic Staternent (DPS)

Monday, May 27, 2013 Monday, May 27,2013

Date offiling of draft letter of
offer (LO) with SEBI

Monday, June 03, 2013 Monday, June 03, 2013

Date ofsending a copy of the
draft LO tothe TC and the
concerned stock exchanges (SE)

Monday,lune 03, 2013 Monday,lune03,2013

Date ofreceipt ofSEBl Commen Friday, August 02, 2013 Friday, August 02,2013
Date of dispatch of tO to the
shareholders / custodian in
case of Depositary Receipts

Wednesda, August 14, 2013 Tuesday, Au8ust 13, 2013

Dates of price revisions/ offer
revisions {if any)

Monday, August 19,2013 Not Applicable as there is
no revision in price

Date of publication of
recommendation by the
independent directors ofthe TC

Tuesday, August 20, 2013 Tuesday, August 20, 2013

Date ofissuing the offer opening
advertisement
Date of commencement of the
tendering period

Thursday, August 22, 2013 Thursday, August 22, 2013

Date ofexpiry ofthe tendering
peflod

Wednesday, September
04,2073

Date of making payments to
shareholders/ return of
rejected shares

Thursday, September 19, 2013 Thursday, September 19,
.t-; . . . . ;-:013t  '  , ' "1  . -



(value in Rs.
sl.
No.

Item Details

1 . ofier Price for fully paid shares bf TC (Rs. per sharel 42.70
2 . Offer Price lor part ly paid shares ofTC, i f  any Not Applicable
3 . ofiersize {no, of shares x offer price per share) 71132819.80
4. Mode of payment of consideration {cash or Shares orsecured

listed debt instruments or convert ible debt securit ies or
cofibinationl

Cash

5 . lf mode of payment is other than cash, i,e. through shares / debt orconvertibles:

a , Details of offered security
. Nature of the security {shares or debt or

convert ibles)
. Name ofthe €ompany whose securities have been offered
. Salient features ofthe security

Not Applicable

b. Swap Ratio (ratio indicating the number of securities of
the offeree com pa ny vis-a-vis shares of TC)

NotAppl icable

E. Details of market price ofthe shares ofTC
1. Name of the stock exchanges where the shares of the target company have most frequently traded

during 12 calendar months prior to PA, and the volume of tradin8 relative to the total outstanding
shares ofthe target company.

Name of the Exchange Total number of shares

traded durinr 12

calendar months prior

to th€ month of PA i.e,

May 2012 to April

2013

lotal Number
llsted rhares as

Aprl l30,2013

Trading Turnov€r
(% to tota' listed

shares)

85E 490365 64,07,204 7.65

D. Deteils ofthe payment consideration in the open offer

2. Details of Market Pri€e of the shares of TC are the aforesaid Stock Exchange in the following
format:

sl.
N o ,

Particulars Date Rs, per share
)pen :lose

1. l  trading day priorto the PA date \Aay f7,2013 17.30
2. Onthe date of PA !1ay 20, 2013 15.89 15.45
3 . On the date of commencement of the

tendering
\ ugu5 t  22 ,2013 42.10 42.70

Onthe date ofexpiry ofthe te,rdering period ;eptember 04, 2013 41.50 40.50
5. 10 worl ing days aftef the last date o'

the tendering period.
;eptember 19, 2013 ,8.40 17.00

6 . Average market price during the tendering
periad lviz. Average ol the volume weighted
mo*et prices for ollthe doys)

Rs.42.13
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Date(s) of
creation

Amount
{RsJ

Folm of escrow account - (Cash ot
Bank guarantee (BG) or Securities).

Escrow May 27,2073 7 1132,420.00Cash
5jnce, remittance offunds from China requirec
prior approval of Chinese
Government/Authof ities, the ICBC, Mumbai
secured CNY 89,93,820.00 (equivalent to tNR
7,86,95,925.00 at a conversion rate oflCNy=
8.75lNR and being morethan the Escrow
Amount) in account no. 602028929200760973
ofthe Acquirer with tCBC, Third Sub Branch,
Cuangzhou, China. Afterthe receipt of
lecessary approvais from chinese
Sovernment/ Authorities an amount oftNR
7,49,18,894.18 being more than the Offer Size
,r'astransferred bythe ICBC,Third Sub Branch,
Suangzhou/ China to tCBC, Mumbaion 7rh
une,2013.

1.
Oetails of escrow arrangements
Details ofcreation of Escrow account, as under:

2. Forsuch part ofescrow account, which js in the form of€ash, give following details:
i .  Name oftheScheduled Commercial Bank where : Industr;al CommercialgankofChina

Mumbai Eranch, iocated at Levell ,  EastWing,
Wockhardt Tower, C-2, G Block, Bandra Kurla
Complex, Bandra (East), Mumbai- 4OOO51

ii. Indi€ate when, how and for what purpose the amount deposited in escrow account wds rereaseo, as
unoer:

Release of escrow account
Ptrpose Date Amount (Rs.)
Transfer to Special Escrow Account September 17, 2013 445,92,97 6.4O
Balance Amount released to Acquirer fo be released

3. Details about Escrow Account which consists of Bank Guarantee/Deposit ofSecurities.
For Bank Guarantee:

cash is deposited

Name of the
Bank Bank GLrarantee

Date of
Creation/
revalidation of
guarantee

Validity period
of Bank
Guarantee

Date of release,
ifapplicable

Purpose of
release

Not Applicable

For Securitiesl
Name of
Company
whose
securities
deposited

Type of
Securit ies

Value of
Securities as on
date of creation
of Escrow

Margin
considered
while
depositingthe
securities

Date of release,
ifapplicable

Purpose of
release

Not Applicable



G, Details of to the open offer

H. Pavment of Consideration

Details of specialescrow account wherc it has been created forthe purpose of payment to shareholders

Name ofthe Bank
Branch
Account No,
Account Name

HDFC Bank Limited
Plot No 28, Phase 1, Indu6tdal Area, Chandigarh 160002
08730350000285
Kingfa Sci. & Tech. Co Ltd- SpecialAccount -Master Capital SeNices Ltd.

Details ofthe manner in which consideration (where consideration has been paid in cash), has been paid

to shareholders whose shares have been accepted:

Mode of payingthe consideration \,|o, of shareholders \mount of Consideration {Rs)

Phvsical mode 10 222,296.2(

Electronic mode (ECS/ direct transfer, etc.) 443706aO.2(

se
shares proposed
to be
Acquired

shares lendeted Response
level ( no
oft imes)

shaaes accepted shares reiected

No of
Shares

% No ot Shares % (c) / (A) No, 6 w.r.t
(c )' ( c ) -

(E)

Reasons

(A) (B) (c) {o) {E) (F) ( c ) (H) 0)
t665874 26.00 1045409 L6.32).63 1044332 99.90 7077 fwo applications wer€

'ejeded due to
;ignature mismatch

Due date for payinB consideration
to shareholders whose shares
have been accepted

Actual date of payment of
consideration

Reasons for delay beyond the due
date

September 19,2013 september 18, 2013 Not Applicable



l. Pre and post offer shareholding ofthe Acquirer in TC

J. Give further details, as under, regardingthe acquisitions mentioned at points
3.4 & 5 of the above table -

sharcholding of acquirer No of
Shares

% oftotalshare
capital ofTC as on

closure oftendedng
period

1. shareholdins before PA NIL NIL
2. shares acquired by way of an agreement, i f

Applicable
4260700 66.5004

3. shares acquired after the PA but before 3
working days prior to commencement of
tendering period.

- Through market purchases
- Through negotiated deals/ off

market deals

NIL NIL

4. Shares acouired in the oDen offer 7044332 76.3004
5. shares acquired during exempted 21-day

period after offer (ifapplicable)
NIL NIL

6. Post - offer shareholding 5305032 42.80%

1. Name{s)of the entitywho acquired the shares Onlv Kinsfa Sci. &Tech. Co., Limited
2. Whether disclosure about the above entity(s) was Siven in

the LOF as either Acquirer.
Yes, only Kingfa Sci. & Tech. Co., Ltd. is
the Acquirerthere is no PAC to the
Acouire.. Disclosure made in LOF.

4, No of shares acquired per entity r044332
4. Purchase price per share Rs. 42.70
5. Mode ofacouisit ion Off- Market and Physical Share Transfer
6. Date of acquisit ion Yet to be transferred in the name ofthe

Acquirer
7. Name ofthe sellerin case identif iable Publ ic Shareholders



Shareholding in a TC

Class ot entities Pre- offer Posi offer
(actualsl

No. % No. %

r . Acquirers NIL NIL 5305032 82.80

2. Erstwhile Promoters {persons who
cease to be promoters pursuant to
the offer)

t260700 66.50 NIL NIL

3 . Continuing Promoters N.A. N.A. NIL NIL

4. sellers i fnot in l  and 2 NIL NIL NIL NIL

5 . other Public Shareholders 1146504 33.s0 L102772 17.20
TOTAL 6407204 100.00 6407204 100.00

K. Pre and post offer Shareholding Pattern of the Target Company

L. Details of Public Shareholding in TC

1. Indicate the minimum public shareholding the
TC is required to maintain for continuous
listing

1601801 2504

Indicate the actual public shareholding and if  i t
has fal len below the minimum public shareholding
limit. delineate the steps which will taken in
accordance with the d isclosu res given in the LOF

Pre offer
tt46504
(33.s0%)

)ost Offer
Lro2r72 lr7.2O%)

*The Acquirer shall increase the level of public shareholding in theTarget company tothe minimum level required
under ctause ?toA of the Listing Agreement and Rule 19A of the SCRR within the time limits specified therein and

through the permitted routes available under the Listing Agreement including any other such route as may be

approved by sEBlfrom time totime.

Date: 24.09.2013
Place: CHANDIGARH

xge'


